Before The National Green Tribunal sitting at

Chennai
Application No149 of 2016

Between:

V.Ramasubbu

Advocate
Door No.48/17, Theppakulam Street
Srivaikundam - 628 601. .......Applicant

And

. Union of India Rep. by the Secretary to Government,

Ministry of Environment and Forests and Climate Change
Government of India, ParyavaranBhavan,

New Delhi - 110003 and 8 Others. ......Respondents

Sl.No | Date DESCRIPTION Page

MNo.

Online copy of A-Register which is revenue department
document showing the ownership of 9" respondent as | |

M/s Venkates Agro Estate Pvt. Ltd

Physiography village Map (part); Google satellite image
and FMB Sketches of S.F.No. 400 and 402 showing the 2— S
abolition of natural rain water drainage by construction 5’"

of commercial buildings

FMB Sketches of S.F.No. 210,214,382,383,385 showing
the natural rainwater drainage and sub-streams in the ;O Y
S private land of project area which are diverted and 'UO

abolished by 9" respondent

Registered Sale deed documents and construction \\ —
[

| agreement documents executed by 9" respondent g1

All above tabled Documents are true copy of connected griginens'

-

u r Applicant
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A N\ A
The sub-Stream abolished by 9 respondent by constructing buildings
\ ~/ (Reference with the Google satellite image annexed herewith)

Scanned by CamScanner
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District : Theni

Taluk : Periyakulam

Survey No : 400

Area : Hect 00 Ares 88.00

P

Date of Issue: 11-09-2020 13:45:04

Village : Genguvarpatti Bit -1 [10] Scale:1: 844
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Sub-Stream flowing in the project land
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Survey and Settlement Department, Government of TamilNadu




District : Theni Survey No : 402
Taluk : Periyakulam Area : Hect 00 Ares 41.50
Village : Genguvarpatti Bit -1 [10] Scale:1:786

Q)

r/'»’fl:"!/-,'/;
2 Area of the project comprised in S.F.No. 402
j IS :
v 7 o . .
Y Sub-Stream flowing in the project lan
Date of Issue; 11-09-2020 13:45:53 mv.240

Survey and Settlement Department, Government of TamilNadu




District : Theni Survey No : 210 : (ﬂi]

Taluk : Periyakulam Area : Hect 01 Ares 32.00

Village : Genguvarpatti Bit - 1 [10] Scale:1:1186

91.4

834

Ay

213

r:”' .. Area of the project comprised in S.F.No.
_ SE No. 210/2p1, 282, 2
\ Sub-Stream flowing in the project Iahd-- k B E
Date of Issue: 11-09-2020 13:30:07 s
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Survey No : 214 @

District : Theni
Area : Hect 00 Ares 29.50

Taluk : Periyakulam

Village : Genguvarpatti Bit- 1 [10] Scale : 1 : 657
== $of. N0 21l

Sub-Stream flowing in the project land

210

240 f

Date of Issue: 11-09-2020 13:32:15
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District : Theni Survey No : 382

Taluk : Periyakulam Area : Hect 00 Ares 54.00

Village : Genguvarpatti Bit -1 [10] Scale : 1:1036

,/f’z,, Area of the picject comprised in 5.F.NO.
€. F No:. 282

\ Sub-Stream flowiig in the project land =
Date of Issue: 11-09-2020 13:39:40 mv.240 o

Survey and Settlement Department, Government of TamilNadu




District : Theni Survey No : 383 @

Taluk : Periyakulam Area : Hect 00 Ares 43.50
Village : Genguvarpatti Bit -1 [10] : Scale: 1:828

: "ﬂ &ﬂ bagining

RU

384

: Area of the pru,..
et | c.f nlo. _353
\ Sub-Stream flowing in the project land
{ |
oRe
Date of Issue: 11-09-2020 13:34:57 mv.240 0]

Survey and Settlement Department, Government of TamilNadu
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District : Theni
Taluk : Periyakulam

Village : Genguvarpatti Bit-1[10]

Survey No : 385 @

Area : Hect 02 Ares 20.00

Scale : 1: 2443

2

] . - -1

l"f'- ....".‘
e ~ 7

Area of the project compiised in S.F.No.
-S'F'Nq' 33:! Lf 3 gs‘z 3(39\,3[3

Sub-Stream flowing in the project land

Date of Issue: 11-09-2020 13:42:18
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Survey and Settlement Department, Government of TamilNadu
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Certified Copy of R/Vathalagundu/Book1/1781/2014

This certified copy is being issued through online and it is here by certified that the requisite Stamp
Duty of ¥ 20/- (Rupees. Twenty Only) has been paid through e-payment on 02-Nov-2020 for
application number CCA/Online/26582854/2020.
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R SALE DEED -

IInLtﬂEﬂfl exacuted st Batlagundu on this 04" day of June 2014

BY
(1) M/s. SUPRAMA AGRO ESTATES PVT. LTD, a Company rugistered under the Companies Act, and
having s CMce al No. D = 1684, Indira Enclave, Neb Saral, New Delhi — 110 088, s

raprasenied by lis Registered Power Agent Mis. BAHRI ESTATES PVT. LTD., [PAN AAACBS2GE0],
represenied bj' its Authorised Signatory, Mr.Arjun Ghoshal sfo. Late. Shri N.K. Ghoshal aged about
50 years [PAN No:ACUPG4458Q] at J. Ranl tower, First floor, 17, By-pass road, .5 Colony, Madurai —
625010 (vide \VS. BAHRI ESTATES PVT. LTD Board Resclution dated 1¢1 March 2014)

' T M/S. Bahri e
MrA Y+ Bofodheamit Sy way (7] - S —
PURCHAS S . s 4[ ".{i !
@ _ﬁ,ﬁ"“
M — repr t ¥ Hs Authoried Signatory .
b Chond - I' & L4Br el & e Authoriied Agent of
l . Mjﬂ Kuprave Agre Estates Pvi. Lid)
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l o a2 5 :n,,'t,
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%
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(i) Mis. uﬁmjt_l ESTATES PVT. LTD., [PAN AAACBES296Q], represented by its authorzed signatory
Mr.Afjun Ghoshal s/o. Late. Shri N.K. Ghoshal aged about 50 years [PAN No:ACUPG4458Q] & (Cell:
8754503863) at J.Ranl tower, First floor, 17, By-pass road, §.8.Colony, Madural — 625010  (vide s,

'BAHRI ESTATES PVT. LTD Board Resolution dated 1st March 2014).

€0 mmhﬁnmrmmmwmﬂ.uﬁ&rmmmwmmmmum
their successors-in-interest, administrators and assigns of the ONE PART.

s TO AND IN FAVOUR OF
Mr.Sathappan Rajamani, S/o.V.Sathappa Chettiar, aged about 67years (PAN No. AAIPR 0380M) & (Cell
No: 9810348750) and Mrs.Nachammal Rajfnant , W/o. Mr.Sathappan Rajamani, aged about 83 years
(PAN NoAJJPRS13TM ) & (Cell No.09818664807) both of us residing at No-132, Delhi Apartments
C.G.H.S. Lid,Plot No 15-C, Sector 22, Dwarka, New Delh! — 110 075.
Hereinafter called the "PURCHASERS “which term wherever the context so requires shall mean and include
his legal heirs, executors, administrators and assigns of the OTHER PART. '

WHEREAS the immoveable property was originally property in §. No. 436/2 measuring a total extant of 3.27
Acres in §.No.436/2 was absolutely in possession enjoyment and ownership of Late. Vu. Vellaian.
Subsequently properties including this property was partitioned between [1] Vellayan, [2] Suruliyammal,
Wic, Vellayan and Vellayan's sons, [3] Palanichamy, [4] Perumal and [S] Subramani by a deed registared
as Doc. No.520/1984 dated 21.03.1984.

WHEREAS In the aforesaid deed an extent of 1.64 Acres in S.No. 436/2 being the Schedule property herein
(being 1/2 share in 3.27 Acres ] was allotted to the share of Perumal and the balance of 1.64 Acres was
allotied to Subramani. Mr.Subramani through the power ageqt have sold this property to Suprava Agro
Estates Pvt Lid vide Sale Deed No.3221/2007 registered with the Sub — Registrar, Batalagundu. Mr.
Perumal through the power agent have sold this propery to Suprava Agro Estales Pvi Lid vide Sale Deed
No.3220/2007 registered with the Sub - Registrar, Batlagundu,

WHEREAS the Vendor [1] herein have applied to the authorities and got their name replacad in the official
records and in fact they have obtainad Patta, Chitta and Adangal for the ‘A’ Schedule property.

AND WHEREAS In furtherance of an agresment between M/s.Suprava Agro Estates Pvit Lid and M/s.Bahri
Estates Pvt Lid., the Vendors obtained santtion from the Directorate of Town and Country Planning .
Chennal vide No.13/2009 for formation of a layout pf house sites which included the Schedule 'A’ Praperty
along with several acres of vendors remaining property in, around and abutting the Schedule 'A’' Property.
M/s. Suprava Agro Estates Pvi Lid has also by a Deed of Power of Altorney dated 25/03/2010 registered as
Decument No.B8/2010 vide Book No. 4 with 8RO , Batisgundu, appointed M/s. Bahrl Estates Pvt Lid as its
authorized agent interalla to aell all its mentioned therein including the Schedule F[;Ep-urty herein
, A e
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raprosent =Iu.1ulllnrlnd Signatory .
{ for itsell & as Authorised Agent of
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WHEREAS the VENDORS herein have offéred to sell the land more fully described In '8' schedule
hereunder measuring to an extent of 4500 sq.ft of developed plot, being Plot Mo.175 through their registered

power agent fmm-mmwwmmammmmwm-rumaumruu

-Miumﬂuﬁﬂwtmfnr-mnhmﬂhzl.w (Rupees Twenty Six Lakh
Eighty Five Thousand Four Hundred And Fifty Three Only) without any encumbrances.

NOW THIS SALE DEED WITNESSETH

1.InM#MMTMMuMdhﬂmw-mMMlhmEl-nhtyﬂn
mﬂ-ﬁﬂ#ermm&mmmmmwmm.MMpﬁwm
PURCHASERS to the VENDORS herein as per receipt of which the VENDORS doth hereby admits,
acknowledges and releases the PURCHASERS there from, the VENDORS doth hereby sell, grant, assign in
favour of the PURCHASERS, their right, title and inierest over the property more particularty mentioned in
the 'B’ schedule hareunder, 10 possoss. and 1o schedule the amenities by way utrluhtluwiy:.dlh:hﬂ
roads, water, water courses, easements, liberties, path, ;uu-m? hedges and privileges and in any way
appertaining therato or reputed to, belong thereto or usually enjoyed therewith, and all the estate, right, title
and interest, dﬂm-ndmlndﬂhvmuﬂnmdupnnm-nmmmuntnlmunﬂ-m
of the. PURCHASERS, TO HAVE AND TO HOLD the same absolutely and forever free from all
encumbrances, charges, trust, and liens whatsocever.

2. The VENDORS doth hereby covenant with the PURCHASERS that the ‘A’ schedule property I8 not
mlmwmmhmwmmmﬂmm-wumnmmvsﬂbmnhmw
good marketabile title to convey the "B’ schedule proparty to the PURCHASERS.

3. The VENDORS dbth hereby covenani with the PURCHASERS that the VENDORS hae got right, power
and autharity to convey the 'B Mhmwwm-mwmmmrumuuunﬁdm
Wﬂmm"nmmmmmﬂmwmurdmarthhuwh-mhymuldpmmny
mmwwmuyummwmmmm.w-nrmm“wmtmmu usually
or may be prevented from conveying the said property to the PURCHASERS.

4. The VENDORS doth hereby covenant with the PURCHASERS that the PURCHASERS shall peacefully
and quietly possess and enjoy the praperty without any let or hindrance, interruption or disturbanca from the
VENDORS or by any persen claiming through or under the VENDORS.

5. The VENDORS doth hereby declare that all taxes, land, revenue and other fore goings payable in respect
of the ‘A’ schedule propary upto m-mmﬁmmmmmwmmmm-mmh

mpunr.:uumumn-ny remain unpaid the VENDORS shall compensate the same from and out of
their funds.,

& The VENDORS doth hereby covenant with the PURCHASERS that they shall at all times do and execute
as n-uy be reasonably required by the PURCHASERS for better or further assuring and nﬂ'm-ﬂrqrmt

MY ﬁ M/S. Bahri Estates Pvt. LTD., P ¥
. = L
wr e Authorised Signatory ,
{ for itself & as Authorised Agent of
, M/S. Suprava Agro Estates Pvt. Ltd)

v 2 iy /
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?.ﬁﬁummmmwmmnmﬁnmnwd-mm name of the PURCHASERS in
_nmmN'wwmm-mmﬂﬂmmmm.

8. The VENDORS doth mmmmmmm-ﬂmm possession of the B’
mmmmmm_mu&-m-mmm:mmmmmh
the ‘B' schedule property to the PURCHASERS and the PURCHASERS henceforth shall become the
absolute owner of the said property.

'a_.mwmmum.mmm‘mmmmmup:mwmmwm
m.mmmumewwm'whwmmmmmmnmmwmd
Pmmw_-mm-murm-hmrmmmmﬂn%lwﬂ--nummmmm-m
deviation whatsoever.

10, That the PURCHASERS may transfer by sale, gift, sxchange or otherwise in any manner, the said Plot
wlm-mmmm-'mmemmm-wmwdmm
changes or any mrmmdmwwtmmncumnmmwumsmhmmmm
anﬁmmhm#mmm.mmmhmwm,

1. That the PURCHASERS shall have ownership rights only in respect of the said pict sold herein anc
shall have no right of Gwnership In the commeon areas and faciiities in the lay out which shall remair
indivisible and impartibly and the PURCHASERS or any other person clalming through him/herfthem shal
nuthurrﬂtl-dbrhnmrwrnnfwﬂrﬁlhnﬂm&thiiﬂﬁmwﬂduﬂw-nypmw

12. The PURCHASERS shall have only the right of ingress/egress over or In respect of open spaces and al
urmyduummmmnhtho:ddwivhhm,ﬂmnmuulmd. (OSR) area.

13. All ihe costs and expenses incidertal to the preparation, execution and registration of this conveyanc:
deed including the payment dnﬁpmlwdmmhmmmwmmmmnl, If at an
time in future, any further duty, fee, or charge is to be paid in respect of the Schedule B Property pursuant 1

and in furtherance of the sale herein affected, the same shall be bome by the PURCHASERE herel
exclusivaly.

14. That the Purchaser agrees that all the terms dnd conditions set out In the “Plot Buyer's Agreement’
including the clauses governing resolution of disputes by arbitration and jurisdiction shall form part and
parcel of this sale deed, and the terms of this sale shall be continued 10 be governed by the terms and

conditions set forth therein. In case of the terms of the ‘Plot Buyer's Agreement ‘shall prevail
over the presant Deed.

$piv

i ‘wa“

M/S. Bahrl Estates Pvt. LTD.,

PURCIASERS ’
v Mol

uthoriscd Signatory ,
{ for itsell & s Authorised Ageot of
MIE. Saprava Agro Estates Pyt Lid)

5 ' e



'A’ SCHEDULE PROPERTY

All that piece and parcel of land measuring to an extent of (3.27 Acres ) comprising in S.No: 436/2, being
Patta Nc.4388 and mﬂwuw G.Kallupatti, Periakulam Taluk, Theni District and
siluated within the Registration mmwmmm District of Batalagundu,

‘8’ SCHEDULE PROPERTY
{Property hereby conveyed)

All that piece and parcel of vacant developed Plot No.1756 measuring to an extent of 4500 sq.ft of the
approved layout known as “BAHRI BEAUTIFUL COUNTRY" as sanctioned by the DTCP No.13 / 2008 and
comprised in part of S.No! 436/2 This survey number further sub-divided and comprised into

(438/2A,2C.2D.2E,2F & 2G) and situated st Genguvarpatti Village, G Kallupatti, Periyakulam Taluk, Theni

District and bounded on the *

MNorth i 30 feet Road

South - Plot No. 184

East g Plot No. 178

West i PlotNo. 174

And measuring:
]

Morth to South on the Eastern side : 7500
Morth to South on the Western side i !
East to West on the Norherm side

Easl to Wesl on the Southern side

i Ll
'I‘M'/-‘“"EW M/S. Bahri Estates Pvt. LTD.,

PURCHASERS ﬁ Sina. [sastiad
¢ s Authorised Signatory .
( for itself & as Authorised Agent of

M/S. Suprava Agro Estates Pyl Lid)

" ' ' /
.
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The Executants Value of the ‘B" Schedule Property is Rs.26,85,453/- (Rupees Twenty Six Lakh Eighty
Five Thousand Four Hundred And Fifty Three Only) Without any encumbrances.

The Guideline Value of the ‘B’ Schedule Property Is Rs.31,50,000/- (Rupees Thirty One Lakh Fifty
. Thousand Only)

IN WITNESS WHEREOF THE PARTIES Mﬁ HAVE SET THEIR HANDS ON THE DAY,
MONTH AND YEAR FIRST ABOVE WRITTEN.

k E E M/S. Bahri Estates Pvt. LTD.,
MY% -p- ‘M i:! ‘ !
PURCHASE

wmammmm.
{ for & ms Authorised Agent of
M/E. Suprava Agro Estates Pvi. Ltd)

gL 8fe - Pomallorwy . ro.2. Lyyswal jcoft - VR
SATHEpAmpL vl pest - v FPDHACHA s THE,

L 9]4 5 Mn & HOBUE"

B Catmiarianl B0 MY S Bl aKR)SHAAN

Joeany cToneRS ,  Fapsy Frent, ByC pras Poss, L0 totony
VAPUEN |~ b oswlo .

(R~

Drafted by;

5. Yasar Amafath.M.B.A. B.L (EnNo. 14092007) "
For Mr.Sai Srujan Tayi

‘Giridhar & Sai, Advocates ’ g

319, LC Street, Chennal

&
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Board Resolution )

The Certified copy of the following resolutions duly adopted by the Board of
Directors of the Company. %

We hereby certify that the following Resolution of the Board of Directors of M/s. Bahri
Estates Pvt Ltd. D-16A, Indira Enclave, Neb Saral, New Delhi-10068 were passed at a
meeting of the Board held on the 1™ March 2014 at 11.00 A.M. and have been duly
recorded in the minute book of the sald company.

It .was resolved that the Company Authorized the Mllowing signing authorities to
Execute/Sign SALE DEED in favour of Buyer/ allottees on behalf of M/s Bahri Estates
Pvt. Ltd. for its project * Bahri Beautiful Country " at Foothills of Kodalkanal,
G.Kallupatty Panchayat, Genguvarpatty village, Periyakulam Taluka, Thenl District,
Tamlinadu.

It is Further resolved that Mr. Arjun Ghoshal S/0O Late Shr N.K.Ghoshal, DGM
Coordination (HO) being authorized to execute/ Sign the SALE DEED on behalf of the
company.

On behalf of the company

For Bahri Estates Pvt.Ltd. :
! WIT. LTD, 3 v il ..%_. X
& Mir‘clnr ﬁ_‘:l:.i.;? ::- ""1__ é—"(.l’ - i
rector ._-_.. - B oy Lol T J.L.":":-M.IFB
v by : N —Y -
3 2
1"’1 iy
="
4 L)
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i CERTICATE UNDER SECTION 42 OF STAMP ACT

&.Na ﬂ;‘F of 2014 --,gtI-w-1'5"""""""'-"“‘I
| heraby ce that & sum of WWW anly) on account af
propar [ deficil stamp duty has been levied under Sec 41 of the Stamp Act in respect of this

inatrumant from SATHAPPANM RAJAMANI residing at

Vathalakundu Signature of Sub. Registrar & Collector
Dale 0a/06i2014 Under Section 41 of the Indisn Stamp AclL

Fresaniod in the Office of Sub. Regisirar of Valhalakundu and fee of Re. 31005 pald betwesn hours of
L' and ___ 12 on oanel2014 by
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Certified Copy of R/NVathalagundu/Book1/1782/2014

This certified copy is being issued through online and it is here by certified that the requisite Stamp
Duty of ¥ 20/- (Rupees. Twenty Only) has been paid through e-payment on 02-Nov-2020 for
application number CCA/Online/26582095/2020.
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Trii"mm"k-nrmhmﬁr Batiagundu on this 04" day of June 2014
By And Between

W‘. Bahri Estales (P) Lid.. o company registered under the Companies Act, 1954, having it
qu!h!rﬂd Dl'l'lq al D-184A, Indira Enclove, Meb Sarol. Mew Delhi- 110048, and Branch
Office a! J.Ranl tower, First floor, 17, By-pass road, 5.85.Colony, Madurai — 825010
represanted through its Authorized Signatory Mr.Arun | s/e. Lata. Shri N.K. Ghoshal
duly autharized vide Board Resolution dated 1% March 2014 [hereinafier refered 1o as the
“BAHRI" which exptession sholl. unless repugnant 16 the contex! or meaning thereol. beé
d::rnnu to inclede its associate compa SUCCEssOr. exaculon and asigns) of the ONE
r

]
BJn-l Estates Pvt. Lid.,
fﬂ 5 | : g / '
Au‘d‘mr‘lﬂd Signatory o : ; ; Slgnature of Allotes(s)
¢ %
: %
i o
=}
M
-
. | i f f{



5 .
Mr.Sothappan Rajamani, 5/o.V.Sathappa Cheflllar, aged about &7y
0389M) & [Cell Mo! 9810349750} and Mrs.Nachammal Raojomanl . W/o.

Rajamanl. aged aboutl 43 years [PAN No.AJIPRSISTM | & [Cell Mo, D7818444807) both of us
residing at No-132. Delhi Apartmenis C.G.H.S. Lid. Plot Na 15-C, Sector 22, Dwarka, New Delhi
- 110 OF5.

Hareinalfter called the PURCHASERS/ ALLOTTEES (which expression shall, unless repugnant to the
context and meaning thereof, be deemead o mean and include his heirs, sSUCCassors,
executors. administrators and ossigns) of the SECOND PART

WHEREAS

Al

1.2
1.2.1

Bahri Estates Pvt. Lid., *

BAHRI Is developing/ setting vp an inlegrated Township, under the name of BAHRI
BEAUTIFUL COUNTRY ol Genguvarpall Vilage, G .Kalupati Panchyat, Periyakulam
Taluk, District Theni, FOOTHILLS of KODAIKAMAL ,Tamil Nadu and by wvirtue of
applicolion dated 12 Feb 2014 the ALLOTIE hos been allofted a plot in its nome
(hereinaffer refemred to as "PLOT")

The ALLOTTEE hos been ﬂmmﬂMmmm-HmkMum to
develop the plot by constructing o Villa structure with full amenities. utilities elc:
therefore the ALLOTIEE has approached BAHRI in this respect. who s also an
occomplished and renowned Buillder/Ceonlractor.

The BAHRI hos ogreed to construct Villa Structure os o controctor admeasuring 1116
5q. f. (cpprox]) 2 BHK bedaring Plot Ne.175 as per the plan annexed hereto and on
tehalf of the ALLOTTEE on certain terms and condifions,

As such, the parfies hove agreed to enter in to this Agreement of Construction . so ds to
duly record the terms and conditions the construction fo ba undartaken by
Bahri as contractor on the plot which ] by the ALLOTTEE(s).

The ALLOTIEE has abso agreed to deposit the fille deeds of the said property as
coliacteral securlty for the due repayment of The corfitruction cost. The said sale deed
will be honded over 1o the ALLOTTEE at the fime of possession of the Villa Struéture.

Pursuant o the foregoing. the Parties are execuling this Agreement.
NOW IT IS AGREED BY AND BETWEEN THE PARTIES HERE TO AS FOLLOWS

ARTICLE-1
CONSTRUCTION OF VILLA STRUCTURE

Al fhe reguest of the ALLOTIEE. the BAMRI h-ﬁw agrees to enter in 1o a Construction
Agreemen! fo construct the Villa Struciure fon the ALLOTTEE in the manner and subject
to the terms and conditions set forth in this #gmomun’r,

Specifications and Plan

The BAHRI shall construct the Villa Structure a8 per the plan sonctioned by the
appropriate/ Local / Govemment/Slalulery Authority. The ALLOTIEE hereby
acknowledges that it has reviewsd the Plan and the Specifications and has approved
the same, The ALLOTIEE shall be obligated 1o havae the Spedifications installed in the
Villa Structure only by the BAHR| and shall ne - tiled 1o engoge any third party
conftractor, The BAHRI may install the oy
any third porly confractor for the same.

Signature of Allottee(s)

4
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1.22 The BAHRI shall be entifled 1o devigie from the Plon ond moke varioftions and
modifications to the Vila Structure as the BAHRI nu;:nmrtﬂﬂ necessary. os may E:
mmmmmmm&uﬁﬁﬂﬂmmuwoﬁummmm
plans, miror. Images. specifications. setback of the Vila Struciure are subject to
change as given in the Annexure depending on the availability of the materials or as

’ | per site conditions.

1.2.2 The ALLOTTEE approves/confirms thal the construction plan of the said Villa Structure is

/Authority, The ALLOTTEE further roves/confirms that all the approvals for
develiopment shall be obtoined in thé name of ALLOTTEE and any cost involved shall be
bome exclusively by the ALLOTIEE. On the request of the ALLOTTEE. the BAHRI may
provide support/assistance in 1 | ihe approvals. The ALLOTIEE shall be
resporisible for due complionce of the terms and conditions govering oll approvats,
cleagrance, permissions, elc gran obitc in respect of the construction on the
plot.
1.2.4 The ALLOTEE agrees and confirms that the Construction layout plan of the Villa Struciure
. s subject to changes fnww opplicoble by the competent
Authority/BAHRI ond the ALLOTTEE not 1o rglse any objections to the some.

The ALLOTIEE shall be duly bound fo execute such supplementary or additional
documents which Compeltent Authorty/BAHRI may require to give effect to such

Changes/Madifications.
1.25 The BAHR| is empowered to appeint sub canfractors on s behalf for procurement of
raw malenal/ construction, of engineerdng ond design consullancy

services, and fo superise the progress of the cdnstruction on the plot.

1.26 The ALLOTTIEE ossure and ogress o execute and sign such forms, documents
statement, Indemnifies, guarantees. letter of undertakings etc as moy be required by
BAHR! to be submitted with the Panchayat, Tomil Nadu Electricily Board and .or offer
local/revenua/statutory/government authorifies os may be necessary lor the
consiruction of the Villa Structure .

1.2.7 Subject fo the condilions set out herein below, the FAHRI shall deliver the Villa Strucfure
to the ALLOTTEE in dccordance with the ferms of this Agreement and the
plans/specifications shown and agreed by the ALLOTTEE af the time of signing this
Agreement. The ‘ALLOTTEE ailso hereby confinms & ogrees thot there “any

changes/teplacement of specifications/plans already aogreed &
in future paﬁp:nﬁrq to the construction of the Villa Structure on o mhr'?'%

. ' COST OF CONSTRUCTION

2.1 Al costs of donstruction of the villa Structure shall be borne ond paid ;
The ALLOTTEES shall pay the BAHRI o lotal stm of Rs.11,16,000/- (Rupees Eleven Lakh
Sixtesn Thousand Only) as and when the deémand is ralsed towards the costs of
conshruction on or before tha slpulated doltes deloled In Clouse 3 below
{(*Consiruction Cost”], The aforesaid sum is exclusive of any vaolue added fox/works
contact {ax, service fox or such other h or levies as may be Imposed by
governmantal authorifies from time to lime. The Allottee also undertakes fo pay any
increcse In the Basic Construction cost of the Villa Structure as would be applicable
due fo change in the yeaory wholesale price index issued by the Ministry of Industry at
the time when the amaunt bécomeés dus or any new fees, foxes and lavies to be
imposed by the Govammant/Stalutory authordties til the completion of Construction of
Villg Structure. The ALLOTTEE sholl pay in 7 [Saven) days f‘l‘ﬂ?’! the demond/

Aot

MY AV Bogom aacs
Signature of Allottee(s)

Bahri Extates Pvt. Ltd.,

et g i S ! : /

o Fl
FA . ol
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infimation by the BAHRI the amount due as per the oforesaid agreed payment
schedula.

22 Belore toking possession of the Villa Structure the ALLOTIEE shall be flable to pay the
following ameount as per the demands of Bahri :

{n Towards the provision of electricity and connection chorges aond deposits payable fo
the EHectricity Supply Company Umited and ofl other deporimental charges and
expenses for providing permanent conneclions of electricity. water and sonitary and
other utilities and faciifies.

{ii) Towards maintenance charges as demanded by the Maintenance agency.
(i) Towards any other axpenses incurad by BAHRI.

(i) The ALLOTIEE shall alko be licble fo pay the service tax and volue added tax/ works
confact tax and all other prasant and fulure taxes, charges or statutory levies (or any
increcse In such taxes, c.:hnrnuummmj applicable 1o this Agreement (or
the comsirection of the WVila Struchure the manner contemplated under this
Agreement) undmmnrbcmuhdbrwmmmm authority from fime fo lime.

*
[¥) The ALLOTTEE sholl bear the stamp duty payable on this Aart-mnni as may be
prescribed under low and other incidental expenses related to
mmﬂwlmyummmmﬁwmmhi
amaenities / additional work sough! by the ALLOTTEE.

ARTICLE-3
PAYMENT SCHEDULE

3,1.1 The ALLOTIEE shall make the payment to the BAHR! as set
Paymenis as specified in Schedule “8" of this Agreament and all of the
be made by.cheques. Demand Drafts or Banker's Poy Orders payable at New Delhi/
Chennal favoring " Bahil Beautiful Country a/c Sales”™.

3.1.2 The ALLOTTEE heraby agrees thot in regord to the ﬂ'aym.nfurmyotm amount dus
hereunder, payment shall be made within 10 days of dispotch of any notice or
demand from ihe BAHRI, faiing which the ALLOTTEE shall bie liable lo pay the inlerest as
lLﬂ_t’d in clouse 4 herein below.

a, l,a‘ The ALLOTIEE hereby undertakes 1o pay the cost and other sums as specified herein os

' and when demanded by the BAHRL In case the poyment of any sum demanded by

i _fhe BAMRI s not made by the ALLOTTEE. the BAHRI in its discretion shall conlinue with the

8 !nnmiru:ﬂm of the vila Structure and complete tha same for making il ready avaollable

e Tor the limely delivery. All the cost and/or pencilties/interest involved in the construction

g be the solaly responsibility of the ALLOTIEE.

314 Incase of non bdvmmtﬂfmmmm'by the ALLOTTEE, the BAHRI may stop the work of
the construction of the Villa Siruciure and,the ALLOTTEE sholl be responsible for oll the
cost incurred by the BAHRI among others, such os idle of labor, increase in cost of
materals, shiftfing of infrastructure / materals from one site to another etc. The above
cost shall be calculaled by the BAHRI and included in cost of the construction and shall
continue to remain due till the time it s cleared.

3.1.5 The ALLOTTEE hereby underiokes to pay the consideration and other surms o specified

herein and hereby admits that the BAHRI In IIs discreticn, may complele or proceeacd
with the construction. ot the cost and risk of the ALLOTTEE. even on the ALLCI'I"IEE falling

to pay the sum In the manner i
MTE'N ' RD{MM-:
Signature of Allottec(s)

i

Bahri Estates Pvi. Lid.,

e

Authorized Signatory

/
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4.2

4.3

Bahri Estates Pvi. Lid.,

The ALLOTTEE undertakes fo adhere 1o the fimely payment as per the agreed schedule
stated above, Timely poyment is the essence of this confract. The ALLOTTEE shall pay on
or before the due date specified by the BAHRI the omount due as per the aforesalid
agreed payment schadule.

The ALLOTTEE shall pay on demand from BAHRI all stafutory charges/deposits payable
to Panchayat, Tamil Nadu Electricity Board other local/revenue/statutory/ govermnment
autherities for the purpose of construction of the Villa Structure, previsioning of ail the
amenities including supply of water, electricity, eraction of trorsformers, laying of
cables, sewerage connections etc for the Villa Structure or for the better beneficial
enjoyment of the Villa Structure.

Tax/Chorges

All the taxes/chorges in respect of anything done or deemed to be done under this
Agreemant shall be paid by the ALLOTTEE o BAHRI before taking delivery of the sald
Villa Structure,

it by reason of any amendments to the constitution or enaciment or ameandment of
any other law, Central or state, this transaction is held eligible to service tox or any fax
or any charges like infrastructure and amenities Charges either as a whole or in part or.
if any Inputs or materials or equipments or services useggor supplied in execution of or in
conneclion with this transoction are llable to levy of such tax, the same shall be bome
and poyable by the ALLOTTEE on demand.

The ALLOTIEE specifically indemnifies BAHRI agoirst any charges or any additional
stamp Duly/registration fee liability thal may orise out of or in connection with this

- Agreement.

ARTICLE-4
DEFAULT/DELAY;

If the ALLOTTEE dalays paymant of any installments of the Construction Cost in spite

of the some hecoming due, without I to the ofher rights of the BAHRI. the
ALLOTTEE shall be flable to pay such ins it along with interest ot the rote of 18%
[Eighteen percent] per annum theresn upte one month ond thereaffer 24%  for
continuous delay, with such interes! being calcu frem the date the instaliment
bucmdx.qﬁllimmafpamw.

TM!%S? of confinuous defoult for more thon two construction instaliments
demanded by “Behrl” in making the payment, the “Bahri"” shall at Its on discretion stop
the construction of the Villa Structure for which the losses/damoges/risks/Claims It any
suffered by “Bahil® during the non corstruclion period of the Villa Structure the
ALLOTTEE salely will be responsible for theé same. The BAHRI os last resort shall issue a
notice cdling upen the ALLOTTEE to pay the arears of amounts due along with interest

‘thereon for the deloyed paymendt within 15 (filteen) days from the date of receipt of

such nolice and if the ALLOTIEE fals to pay the oamears along with
interest/domages/claims even ofter raceipt of such notice. BAHRI shall be at ifs right to
recover ils enlire dues after taking over the legal custady of tha plot and seling the plot
1o tha third Party. i

If the ALLOTTEE pays the arrears with the
payment within the time sfipulaled in the
either revoke/cancel the presant T

d rate of intarast lor delay in making the
, the BAHRI shall be of its discretion fo
and/or reslore it to i1s originality.

E
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52

5.3

5.4

é6.1

Bahiri Estates Pvt. Ltd.,

i ol

ARTICLE-5
DELIVERY OF POSSESSION
BAHRI will endeoveor 1o carry oul and complete the construction of the sald Vila
Structure with in 11 menths from the date of this Agreement or within 8 months from the
date registrotion of plot whichever is later. In the event of the construction not being
completed within this perod, BAHRI shall be entitied te o grace peariod of 3 meonths for
the completion of the construction of the said villa Structure,

The ALLOTTEE shall within one week from the date of intimalion by the BAHRI, take
possession of the Vila Structure, The BAHRI shall ssue o possession certificate indicaling
delivery of possession of the Vila Struclurée to the ALLOTTEE and the ALLOTTEE shall
acknowledge receipt of the some.

The BAHRI shall make efferts to oblain electrical, water and sanitary connections
within the stipulated fime, however, Ihe BAHRI shall not be responsible for any delays® in

oblaining. such connections, clearonces. certificates from the statutory

bodias/authorities ond ALLOTEE shal not be entited to claim any
damoge/lossas/finterast fram BAHRI on the d of such delay. provided there is no
delay on the part of the BAHRI in applying for the above and the BAHRI has compliod
with all the legal requirerment for getling the same. *

The Completion Period shall be extended by such time as the BAHRI may spacify in
writing if the development is deloyed by any Farce Majeure event ar any defoult of the -
ALLOTTEE of this Agreement. If there is a delay due o Force Majeure event, the BAHRI
shall be enfitied to reasonable extersion of lime for delivery of possession of the Villa
Structure and the ALLOTTEE shall not be entilled to tarminate the Agreement and claim
refund of omounts paid. The term "Force Maleure” for the purpose of this Agreernent
shall mean the occumence of one or more of the following events or similar
circumstaonces which would result in stappage of work of the Buillding or would make it
impossible or llegal for the BAHRI to perferm all or any part of Its obligation under this
Agreement during such occurrence of the Force Mojeure event:

e

{1l act of God;

{if) wor, hostilities (whether war be declared gr not). invasion. act of foreign

(i) belion. revoluf — wmﬂnw ;
re . Hution, insurection or or usurped power. of civil war;

iv]  contaminafion by radis-activity from any nuclear fuel or frem any nuclear waste
from the combustion of nuclear fuel, radic-active taxic explosive, or other
hazardous properties af any explosive nuclear astembly or nuclear component
of such assembiy;

" (¥} - rot. eivil commotion. labor unrest, sirikes, lockouts or disorder, non ovaliabiity of

~steel, cement or any buliding materials:
(v} fire, lood, earthquakes or typhoons: or
(vil]  octs of temorisrn or any other cireUmstances beyond the control of the First Party.

The BAHRI shall be entifled to extension of the Complation Period if the BAHRI ogrees to
fﬂrﬂdﬁ ony change in the specifications and amenities / additional work !
OTTEE. f

ARTICLE-&
DEPOSIT & LIEN ON TITLE DEEDS

In order lo secure payment of the cost of construction and cther a 1
payable by the ALLOTTEE in terms of Agreement, The ALLOTTEE hosiigaiioht
deposit the title deeds of the sald property as coliaterd sacurity for the due repa t
of the corstruction cost. The said sale de e handed over to the ALLOTTEE at the
fime of possession of the Villa § @ ALLOTIEE ¢lear/pay all the dmounts

gmar ercl) | 782 .
e
Soes. b ) A '
Dusyl s ubethag / e c"‘i‘""““"""‘"
Signature of Allotiee(s)

» ' " Vs
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(B)
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{a)

)

(<)

(d)

(e)

(fi

lal

Bahri Estates Pvt. Lid.,

7

such as cost of construction and inferest thereon along with other incidental charges
connected with the Villo Structure.

However, If the ALLOTIEE shouwld avall of a housing loan from a recognized finandcial
institution then, the original sale dead/s will be handed over to the respective financial
institution subjec! to disbursement of the loan from the financial insfitution iIn the Bank
Account of the BAHRI,

ARTICLE-7
COVENANTS

The BAHR| agrees and underickes:

to handover peaceful possession of the Villa Structure in the manner provided in this
Agreameant;

to perfarm such other acts and deeds or omil performance of such acls or deeds os
may recsonably be requested by the ALLOTTEE for purposes of consummation of the
transaction contemplated under this Agreement: and

It shall at all times comply with all [fs obligafions under fpis Agreemeant,
The ALLOTTEE agrees and undartakes:

the ALLOTTEE shall not create any charge/encumbrance on the property/Villa Struchure
fill the fime fhe entire payment with respect to the cost of construction with interest ond
other incidental charges are not paid o BAHRI

ta gat the Vil Structure constructed exclusively through the BAHRI as confractor, The
ALLOTTEE shall have no right fo construct or to require the corstruclion of the Vila
Structure by any contracior other than BaHRI;

not to seek partition or division or separate possession of Properly or any common
areas and ulilities, object o the consiruction of other structures on the Property by the
BAHRI Including Villa Structures for sale to other (3) and not lo question or
challenge the sale price or the Consfruction Cost batweaean the BAHRI and the
other ALLOTTEE(S) of the rest of the undivided interests in the Property:

that the ALLOTTEE sholl not have any right, at any fime whatscever, 1o obstruct or hinder
ihe progress of the development of the “BAHRI BEAUTIFUL COUNTRY™.

to ensure that the ALLOTTEE or its agenfs shall not enter the Property or the vila
Structure tor any reason whatioaver without the express comsent of the BAHRI unfil the
ALLOTTEE has received possession of the Vila Struclure os per the terms of this
Agreement; s

to not alter or subscribe lo the alteration of the name of the Project, “BAHRI BEAUTIFUL
COUNTRY", it being acknowledged thal neithier the Allottea nor other Allotee(s) of the
Villa Structures hos any righl 1o seek such @ chadnge and/or deviation. alteration in the
deslgn/elevation and layout of the Villa Structure/Super structure constructed over the
plot of any nature.

thot ih;E ALLOTTEE m‘: hove no enforcecbie rights under the Agreement until the
ALLOTIEE has complied with all his obligations under this Agresment. theraueeing
defoult by the BAHRI, 5

Am Signatory Signature of Allotiee(s)
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8.2

8.3

9.2

¢ 8
m:nuluau'mﬁ'w THE ALLOTTEE
BAHRI ray, In mmammmhmmammmmmm

or on committing any breach of the conditions mentioned herein, the BAHRI
shall lake over the legal custody of the and sell the plot to the third Party and
recover its enfire dues.

In the such evenl. whatever r I8 received from re-seling the plot under

construction tholl refunded to the ALLT wfom-wmwm#ﬂn total
mimplmmtmﬁmmm balonce amount shall be refunded by
BAHRI without interest after adjustrment af Interest accrued on the delayed payments(s),
if any, aond/ or other charges. due from the ALLOTIEE(s) under this agreemant. The
paymaent shall be refunded by BAHRI to the ALLOTTE when payment k received from
the new ALLOTTEE.

That incase of any bma%hm Mliw Ms discration has full outhority to fake over the

custody with ownership under construction without any noflice, 1l the
fime construction is not 'and entire payments /dues thereto s not recovered
by BAHRI

*
That the ALLOTTEE undartakes not to ralse any objections of any nature and do hereby
accord Its consent to BAHRI to sale and re-allot to the third party.

This Agreement i imevodabie until revoked ot the instonce of the BAHR|. The ALLOTTEE
shall have no right to revoke the present Agreement under any circumstances,

Tho! incase of continucus breach of terms of the present agreamen! and/or default in
making mors than two construction installments /dues by the ALLOTTEE, the BAHRI af its

instance has a fight 1@ revoke the present agreemeant and seek remedy as stated |

herein in the present Agreement

ARTICLE-10
DEFECT LIABILITY

.The BAHRI gs contractor shall not be responsible tor any defect in
ficed atter a perod of 3 [three] months from the date of handin
$ession of the Vila Structure to the ALLOTTEE.

i Aﬂltl.l-'l‘l
: mm
AMEWWIW that the BAHRI is executing this Agreement in
w of certalnatiibutes of the uh.bdnn the ALLOTTEE's i

standing in the community and “this Agreement i not transferable to any
other third party or entity.

The ALLOTTEE shall not let. transfer, or poart with the ALLOTTEE interest or banefit
factar ot this Agreement or part ¥ the possession of the Vila Structure and the

Property until ol dues payable by the ALLOTTEE fo the BAHRI under this Agreement are
fully paid and only if the ALLOTTEE has/have nol been guilly of breach of or non-
obsérvance of any of the terms and condifions of this Agreement and ‘until the
ALLOTTEE has procured the prior writlen permmission of BAHR| for any such astignment or

Baliri Estates Pvt. Lid.,

7 et ar

Signature of Allottee(s)
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13.1

13.2

133

14.1

142

18.1

9

transfer. Transfer of Villka Sfructure shall ba w- at the sole discretion of the BAHRI
and on such terms and conditions imposed by BAHRI on payment of such
administraftve and transfer charges as may be lixed by BAHRI and on clearing all the
dues 1ill the date of such transfer.

ARTICLE-12

MAINTENANCE
The PURCHASER/ ALLOTIEE(S) ee that he/ she/ they shall enter into an
agreement with AAMOKSH HOSPITALITY PVT. LTD. [hereinafter

referred to as the 'Maintenance Agency') for rendering certain management
and maintenance services including the upkeep., repoirs. securty and
maintenance etc."of the BAHRI BEAUTIFUL COUNTRY community.

ARTICLE-13

INDEMNITY
The BAHRI hereby agrees to indemnify and hold the ALLOTTEE harmless against any and
all domoages which directly arise out of, or resull from or may be payable by virfue of

any dafault or breach by i of any of s covenants and obligalions under this
Agreement, *

Notwithstonding anything stated undlr this Agreement, the liability of the BAHRI under
this Agreement including Clause 10.1 shall not exceed fhe ﬁnml- of the monies
fhot hove been paid by the AL pursuant to this Agreament

The ALLOTTEE hereby ogress 1o indemnily and hold the BAHRI harmiess against any and

ali damages which directly arise out of, or result from or may be payable by virlue of

zvddnuﬂubuoﬁtbvhmdwﬂﬁlmwwﬁmﬂmundﬂ this
reaement

ARTICLE-14
DISPUTE RESOLUTION

All or ony disputes arising out of or toughing upon or in relation to the terms of this
Agreement including the interprelation and validity of the terms thereof and the

respective rights aond obligations of the porties shall be seitled amicably by mutual
discussion failing which the some shall be setfled through arbitralion. The arbitration

. proceadings shall be govemned by the Indian Arbitration & Conclliation Act, 1996 or

a v'ww amendments/ nofifications thereof for the fime being in force. The

ftion proceedings shall be held at an appropriate location In New Delhi by a Sole
arblirater whe shall be appointed by the BAHRI and whose decision shall be final and
binding. Thu! Allcttee hereby confirms that he shall have no objeclion to this

& Courls of Delhi alone shall have }urﬁdm 1o the exclusion of all other courts, in all
mattars ansing oul of or touching and/or concerming this fransaction,




e e —— ————
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{a} In the case of notices and other communications fo the BAHRI:

Name :- Bahrl Estates Pvi.lid
Address - Jamal's Nainar Enclave; 15t Floor, 44 Eldoms Road, Alwarpet,
Chennai — 600 018

(b} In the case of nofices and other communications to the ALLOTTEE:

Name - Mr.Sathoppon Rajlamani & Mrs. Nachammi Rajamani
Address = 132 ,Delhl Apartments C.G.H.5. Lid., Plot No.15-C,
Sector-22.Dwarko. Maw Delhi-110075.

152 |t shall be the duty of the ALLOTTEE fo inform BAHRI of any changes subseguent to the
exacution of this Agreement in the cbove oddress by Registered Post/Speed
Postfrecognized Courier failing which all communications and lefters posted at the
above address shall be deemed to have been received by the ALLOTTEE.

153 That incase there are M ALLOTTE(s), all communicotions shall be sent by BAHRI to the
ALLOTIE whose nome appears first at mm given by him/her/them which shall for
all purposas be comidered as served on all the®ALLOTTE(S) ond no separale
communication shall be necessary to the other named ALLOTTEE.

ARTICLE-14
Mi !

16,1 Entire Agreement

The Agreemen! along with Annexure/Schedules and fthe terms and condilions
contained in the present Agreemeni consfitute: the enfire Agresment between the
ALLOTIE and BAHRI with respect o the subject matter hereof and supersedes ony ond
all understanding, any other Agreements, comespondence ., arrangement whether
. written or oral., If any, between the paorfies. The lerms and condifions of the presenl
Aummmmumm-mmﬂmm on the ALLOTTEE.

-

A grens m:hulinnfb-cmfnﬂd'mawnhmrnrﬂcqm:nmufarwrigh'lundmar
A whing oul of this Agreement or of the subsequen! breach. or acquiescence to or
: rat.‘.‘nqnmnn utnghuofmrtmnmwmdhmmt

163 I-wuhul-y L .
The Parties agree thatl the covenants, nl:quﬂuhu and restrictions in this Agreement are
recsonable In all circumstances. If any of this Agreement s held 1o be liegal,
imvalid, or unenforceable under dry Law, (1) such provision shall be fully

mm (i) this Agreement sholl be cnuphu-d and enforced as if such llegol, invalid,

provision hod never comprised a port hereof: () the remaining
pﬂdrvlﬁuru of fhis Agreement shall remain in full force and effect and shall not be
affected by the llegal. invalid, or e proviion or by s severance here
from: and (iv) in lieu of such lisgal, or unenforceable provision, thare shall be
added automatically as a part of a legol. valid, and enforceable
provision as similar in terms and I, irw or unenforceable provision
as may be possible, ! )

Bahri Estates Pvt. Lid.,

»
L



1&6.4

165

166

167

148

Amendment

No modification meﬂ_Wanﬁmmﬂuw of the terms or
conditions hereto or any fights arsing here fram shall be valid or binding uniess made In
mmmwm-dwmmﬂm.

Specific performance

mhmmmnumﬂnymm.mmw«mamnmtmh
Agreament shall mmwmﬂ:mmmﬂ-mmmmm.

Counterparts
This Agreement may be entered into in any rumber of counterparts, all of which taken

togeiher shall constitute one and the same Instrurmnent. The Parlies may enter into this
Agreement by signing ony such counterpart.

Stamp Duty, Fees Elc

The stamp duty and registration fee payable on this Agreemeant, as may be applicable
mondait,mqul-mumnanddlmm and incidental expenses for
execution / registration of this Agresment shall be borne by the ALLOTTEE exclusively.
The BAHRI as confractor shall have no liabiity In rezpect therelo.

Governing law and jurisdiction

appointed by the
under ihis Agreement. The Arblirators shall hove powaers to pass interim aweards and
m.um.fwwmmiwwhmmercm 11, including
Wmmmmmmmﬂwmmw'mmmfdm arbitration award. the
Parties agree that the courls at Delhi have gxclusive jursdiction. The costs of
Arbitration including the “arblirator's fee sholl be bome by the party losing the Arbitral

proceedings.

Baliri Estates Pvt. Ltd., # i b : e

MTA wﬁ-l.njm

mﬂiww Signature of Allottee(s)

N . . 7
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12

PROPOSED LAYOUT
GROUND FLOOR PLAN - ( 1116.00 5QFT)

BAHRI BEAUTIFUL COUNTRY

Bahri Estates Pvt. Ltd.,

MT A Rnfm—w

L3

Signature of Allomes(s)




13
SCHEDULE-B
PAYMENT SCHEDULE
o s T T
'Construction Cost ’ : 1,116,000.00
On Excavation & Footing 15 % 167,400.00
wnri Upto Plinth Level 15% ¢ 167,400.00
‘On Start of Super Structure (Brick Wark) 15% 167,400.00
On Complation of Super Structure (Roof Slab) 15% 167,400.00
On Start of Plaster Work & Electrical Conducting 10% 111,600.00
: ©On Open Area Work 5% 55,800.00
On Notice of Completion of Villa Structure 5% 55,800.00

BMEMHPH.[J¢: e eV . £ 4 o
g Yoot :
i Signatory Signature of Allottee(s)

'

k.
=
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IN WITNESS WHEREOF THE PARTIES HERTETO HAVE SIGMED THIS AGREEMENT THE DAY MONTH AND
YEAR FIRST ABOVE WRITTEN

Bahri Estales Pvi. Lid. Signature Of Alloifees
Mc:z:llﬂnmw m.%m
' TS N - Rod
Mrs. Nachamml Rajamani
Wiinesses:
1. Signature : : ‘c&mﬂjm. L . :
Occupalion £-JLL¢ S'n ek - ST Jﬂ?#fy’“wﬂ" e/l ’Jp“ﬁ
Address  : No 3 Eyyacn® e . o7 - Boko LI
VR IO DAA A A L
2. Signoture ! AN
o wanuanans EJOME 8 Batap e e
mﬂm ,,‘_"J‘\’ Rans ) TO WEtS, Flﬂ’" FLork, "’:fé'f'. ~

£-C._(otony, waDural -b2s0/0.

For hWr.5al Srujan Tayl
Giridhar & Sal, Advocates
319, LC Street, Chennal

Drafted by:
5.¥asar Arafath.pM.B.A. B.L (En.Ne.1409/2007) % |

R
k.
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Board Resolution

The Certified copy of the following resolutions duly adopted by the Board of
Directors of the Company. R

mmmwﬁwmﬂmmmmammmﬂfwumhm
Estates Pvt Ltd. D-16A, Indira Enclave, Neb Sarai, New Delhi-10068 were passed at a
meeting of the Board held on the 1® March 2014 at 11.00 A.M. and have been duly
recorded in the minute book of the sald company.

It.was resolved that the Company Authorized the following signing authorities to
Execute/Sign SALE DEED in favour of Byyer/ allottees on behalf of M/s Bahri Estates
M.m.mmm-mnwmum*awnaﬂmm
G.Kallupatty Panchayat, Genguvarpatty village, Periyakulam Taluka, Thenl District,
Tamilinadu.

1t is Further resolved that Mr. Arjun Ghoshal S/O Late Shri N.K.Ghashal, DGM
cmm{mymmg-mwmwmmmmmwww
company.

On behalf of the company
For Bahri Estates Pﬁ-’-‘%u

Director Director
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17B2/2014/BK1
b CERTICATE UNDER SECTION 42 OF STAMF ACT i

S.Mo._ _ of 2014 anal ﬂ"“"'"&.:’a"'tg

| hareby fy that & sum aof Rs ,'.l,lﬁgtm.pm

propar [ deficit stamp duty has been levied under section 41

{nslrumant from ARJUN GHOSHAL reaiding al

wathalakundu
Date: M08 T014 Under Saction 41 of the Indian Stamp Act

Prasented i the Office of Sub. Registrar of Valhalakundu and fee of Rs. 11480 paid belween hours of
1 snd __[2.- on oslosi2014 by

rr'- Laft Thumb P T v It ber BPvl. Lid. w
= > ﬂﬂ.ah-m-tu Figrers be

Addiions As per the recitals of the documant
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Addilions As par the rociials of the documaent
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Exocution Admitted by

&

rf_l Lefl Thumb

Additions As per Ihe recitals of the documant

0 L
MY N Ka‘iW
Addilions As per the reciials of the document
r
o
i ame ; VELU R Sl RAMASANMY NOLA, AYYANAR
KOVIL 87T..
EATHY AVADI
WVIRUDHACHALAKM
2 Wama : SARAVANAN B S/ BALAKRISHMAN J.RANI TOWERS, 15T,
FLOOR, BYEPASE
ROAD,
.8 COLONY MADURAI
-10
o

vatlhalakundu

+f feTr m_l T8 2=

L

I ..,- '.#'l' =3 TS
% :l.‘?:-.'l.;‘m Lﬂi.;ﬁr; *‘rl_:'
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Date : oa/oa: 014

Resglstrar
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